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CENTRAL ARMINISTRATIVE TRIBUNAL, ALLAHABAD (%E)

CIRCUET BENCH, LUCKNOA

ALY

0.A, 155/90(L)

T.R, Arora «e.Applicant

versus

Union of India & ors. .« .Respondents.

Hon, Mr. Justice K. Wath, V.C.

Hon. Mr. K. Obayya, A.M.

O DAY AEE Y

(By Hon. Mr. Justice K, Nath V.C)

We have hsard Shri Amit Bose, the learred

counsel for the applicant. The relief c aimed is a

direction to the opposite parties to post the avvlicant

as Technical Assistant in the Office of Director,
of
Defence Estates, Ministry‘Defence, Central Command,

Lucknow in the vacancy caused by the transfer of B

Shri H.C. Kharidhal to Ahmedabad. The learned cousel

has referred to various reasons for which the applicant
ought to have been posted at Luéknow as Technical
Assistant. He says that representation (Annexure =3)
Gated 2.3.90 was made to respondent No. 2 but the

applicant has not received any reply thereon.

2. We think interest#of justice would be served
" _
réftthe respondent No, 2 is directed to consider the
L .

applicant's aforesaid representation for being posted

at Lucknow.

3. This petition is disposed of with the direction
to respondent No. 2 to consider and dispose of the
applicant's representation dated 2.3.90 contained in

Annexure -3 within a period of one month from the



4

X,

®

ua2u-

daté of receipt of a copy of this judgment alongwith

the paper book. We further direct that till the disposal
of the representation, the appointment to the post of
Technical Assistant in question in the office of Director,
Defeﬁce Estates, Ministry of Defence, Central Command,

Lucknow may not be made,

4, . Copy of this order alongwith a copy of paper

book shall be handed over by the office to the applicant

B¢ today and the applicant shall have it served upon...
[ 4

respondent No. 2 at the earliest, not later than one

week Lrom ﬁsmm:uoday.

K W”W/ W

BER VICE CHAIRMAN,

Dated the 4th May, 1990,
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| IN THE CERGRAL ADMINISIRATIVE TRIBUNAL ADDITIONAL BENCH,ALLAHABAD

Rz

. |
ORIGINAL CASE 1O, /55 of 1900 ()

" JpPLICATION UEDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNALS

-~

ACT, 198
TILAK RAJ ARCRA R -~ Jpplicant
| Versus |
Union of India and others ... Responients.
(o IEDEX
/Y | _ o |
A - 81, i%o: o be:sc;:‘iiatioil éfodécﬁm.ents relied ﬁpon' S .<Péée Ne,
1. fpplic ation | F- TL
‘2, Amnexure No,1 T | F2-%
True copy of letter dated 2.2, 1990 .
A 3.  .Annexure Fo.2 T W~ Q
-~ True copy of erder dated 16.2.1990 :
83 4.  Annexure 0.3 . | \] - 20
\ True copy of representation dated 2.3.1990
5./  Annexure lo.4 S

True copy of Telegram dated 9.-3._1990

Tecelved from Director General Defence Egtates,.
Govt.of India, Ministry of Defernce,Ney Delhi.

Postal Order

]

- Power ‘ | .

_' Mf\(\ﬁﬂ/o,_,_

L3

SIGHATURE CF THE APPLICANT

For use in Tribunal! s Office

or

Date of receipt by post |
Registration Fo, - d
Si gnature
for Reglgstrar
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I THE €RITRAL ADMINTSTRATIVE ADDITICKAL BENCH, ALLAHABAD
CIRCUIT BENCH,IUCKNOW, o

Claim No. (g5 of 1900(L)"

\

TELIK RAJ ARCRA,’ aged ab@ut 54 years gon of Late
Shri f&ihal Chand A;,ora, resident of 364 -4, Subhash
g’L*f , - Mohal, Sadar Bazar, I:uck.mw Cantt at present
Ea pested as Upp._er Divigion Clerk in _the office ef‘
‘the Director, .Defence Estates, M’Lmstr:y of Deferce
Heéd@uart_ers Central Commard , Iunckmow Cantt. «+. fpplicant
' Versus | ' | |
1, The Unicnof India, threaugh the Secre’cary
Mimstry of Defence, Covhof India, New Delhi.
I‘;’_' \ 2.- The Directer Gener’a,l' Defence Estates, Ministry

of Defence, R.K. Puraz;x, ey Deihi.
3. The Director, Defence Estates, Pﬁmstry of Defence, |
 Central Commamd, Luckmow Cantt. - "

AC( : , - e . Respondents
DETAILS OF .@PLICATILI« o S '

1. Particulass of the orders agé,inst which the
Moplication 1s made: , -

The instant application is made urler section

\\f 19 of the Administrative Tribunels. Act for a
i' _ " direction to be issued kymxmpﬂtﬁm. to the
‘ respond'ents‘ to post the'an'plicant as Technieal
R ' ,
. - Assistant in the existlng vacamey of the said post .
, ~1in the office of th
e Director  Defence Estateq,

Ministry of Defence Central” %mmaml Luckno

C
2, Juri diction of t[le Iribur o

l: m j
© applicant declearag that
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(2)

sub;)ect matter against which he wants redressal

is within the Jurisdlction ef the Hon'ble Trlbunal

— A

3. Limd tation : } | |
'The ‘ap-glicant further declares ~that the apnlicetion is

wlthin the 11 mtafion prescrlbed in Sectien 21 of the
. Mmini strative Trlbunals Act 1985 | ‘

4, Facj;s of the case: .

(I) Ay T ’"‘hat the appllcant was- initially apt>01nted as a

Lower Division Clerk in Gcto’*er 1957 and having served
as such fer a peried of about 10 years, vith is utmost ‘

devotion to'duty, honesty ani efficie‘ncy, the ‘petitioner

was considered fit tobe promted as “Upper Division

Clerk an he was duly promoted as su.ch in Jamary 1967

: and eversince then he is ~erv1ng as such till date

' without any break vhatsoever.

an-

(117)

That durlng his entire till date service, the petitioner
has served ‘dle Defence Istates Department of the _
'Crovernment of India with his utmes% devetion o du’cy
horesty amd effic:lency and tnere has heen m eccasmn
of any .cempl_a:_[nt against hin froin. ef ther any menbe

of the publ%gb'%r hie superiors in office e much so
that he has/receivdd a single adverse entry or

remarks in his entire till date Character Roll.

That on 17 1. 1990, a Debartxnental Premotlon Commi ttee

-of the Defence” Estates Department of the Gow ernment

of Imig held its meeting for drawing up a pannel

for promotion to the post of Ofilce Superintendent Grade I,



| (3 - : o
Office Superinterdent Grade-IT, Technical Assistant,

Upper Divisicn C_lerks and Civilian Moter Drix;er |

of Group 'C' Clerical fBadme ef_D_efe'nce Estates

| Departrreht. ard after considering various candidates

fer promotion to the aforesaid posts, including

the 'gpplicant, drew a pamnel of suce essful cardidates

for prémotion to the various posts mentioned gbéve.

According to the reco‘mméndations of the aforeseld
Depvartmenﬁal Prom tion Comm ttee, the spplicent was
found flt to be p'rated 6n the post of Teehzﬁ,cél

Assistant. .

That the aforesaid pannel was circulated by an erder/lette=

dated 9.2,1990 of the Director General Defence Fstates,

" Ministry of Defence liey Delh. A true copy .of the

| (IV)
,_:f\\- '
ZoTX
.
| (V)

i

| v
(vI)

coricerned order/letter 1s being annexed hereto as
ANNEXURE HO.1. |

That consequent to the'aforesaié‘ pannel being drawn
up, by means of an order ‘dated 16."2.199‘0,— igsued

by fh,e erector Genera;i, Deferk;e B tates, Ministry
of Defence, Covt. ef-.Irﬁia, ey Delhi the various._
officers selécted 'iféfge aforesald paqnel weré posted
on the promoted postwmmf/the petltioner by means

of the aforesaid ‘order wa.s 'pésted_ as Technical
Assistant 1n the office of the.Director Generai,~, )
Iefence Bstates, Ministry of Defence,New Eelhi in
place of shri P.C, Sharrﬁa_,, who was posted as Office
Saperint endent Grade IT in the in‘iée of the Director |
Defence Estates, Central Command, Ltz'ckfiow Cantt.r - |

A true copy of the concerned orde‘r 1s annexed hereto
as ANNEXURE NC, 2,

That immediately on coming to knoyw ofﬁ the afél’esaid




@ | |
order, in view of the fact that ‘che applicant had
some peréonal/family problems/difficulties in
proceeding to Hew Delhi amd also ip view oflt_he |
fact that he had only recently joined at Luckmow
oh 3.6, 1988 i,e. a little over a year and half ack
and one pest of Tecnnical Ass:Lstant was lying vacant
at Inckmow, the apelicant submi tted a representatwn
da,ted 2.3.1990 addressed to the Director General,
Defence 'Est'a‘t'e_s, C’ro;;ler.ment of India, Ney Delhi _
praying therein that he be posted as' Technical Assistant
in the office of the Dir'eciée_f Defence Estates,
Central Commapd, Iuyckmow itself in'the existing
vacaney of Techmical Assistant in view of the
reasons and circumstances stated ‘above or his
- promotion to. the sa‘ld‘nost may be considered as
.deciined if the apnlicant's request for his retenhon
- in Iuckrow itself was mot accedea to. Atrue eepy

ef the concerned Trepresentation is annexed hereto

. as mn\ DURE HNO. 3,

L

(VII) That socn after the pplicant subui tted the aforesaid

| represéntetmn, ‘a telegram was;receivéed fr@m the |
Director Ceneral Defenee Bs tates, Minisﬁry of Defence
New Delhi aoddressed the Director Defence Estates,

, _Centrel Commnand, Lucknew st@pping the movement of the
gpplicant o Hew Delhi as Shri P.‘,.Sha'rma? in whose
place the ap?l‘iean{; was heing posted as Techrfcal
Assi stont had declined }ﬁs promotion., A tfue cepy

of the concerned telegram is being annexed hereto as
ANIRURE KO, 4

(VIII) That eonsequent to the recelpt of tle af@r esald

telegram ﬂ1e mppllCPnt was . mt relieved from the
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e | |
office of the Director Defence Estates, Central

Command, Luckmw Cantonment.

That it ig pertinent to point out here that Shri

Bramha Fand, Upper Divi si\on*Clerk in the office of
the KXHELEN .Defe-ncé B tates ‘Officer, Ambala Cantt.
was tra,tlsferred on the same p@st and posted in the
office of the Director Defence Estates, Central
Comand, Luckmw -in the vacancy caused due to t'.;e‘

promtian of the apnllcant The aforesaid posting of

- -ghri Brawhanand was made by tre Aaforesaid order dated

16,2.1990, as contained in Anpexure Ho.2 hereto.
That though it was clearly Astipulated in the af‘or@said

- order dated 16.2.1990 that any of the officers who wanted

to refuse promo‘cién cotld intimate such refusal
within 30 days of the isaue of tie aforesaid letter,

whi ch meant that the officers concerned had time upto

119.3.1990 6 intimate their refusal by which date the
period of 30 days eXpiI"ed and it is. also obvious

- from the aforesaid stipulation that the posting made

by the aforesald order could mot te glven effect to

t111 19,.3.1990, mt only was shri Bramhanamd relieved

'~ from Ambala on 28.February 1990 but he also reported

for d.utie.s' in the office of the’ mrekztor Defence
Es'tates‘, Central Cemmamnglckibw on 1.3.1990.

That infact the petitioner declined nhls promotion

by means of his representahon dated 2.3. 1920 since he

| Jthaxmfzas rot in a poSthon to move on posting to

New Delhi aml if he had mot declined. s pr_o.motion,, he
would have f‘een relieve& since Shrf,. Bramhanand hagd

repe»rted for dﬂtj es.
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That infact the order of p@sting of tl;e‘applt_ca_ilt N
in the office of- the Director Geaeral; Defence Estat_es '_
New Delhi had become redundant and ingffective after

the Telégrani dated 9.3.1990 ‘c@ntai-ne,d( in Annexure. liv.4.

"'hat tne abvious consequence o; that Telegram

‘and the jolning of Shei Bramhanand, at Luckmow on tne
Pest of Upper Division Clerk weaibd have heen that

the respord ents -ww_ld‘ have bean ef_qmpelled te post
the ap'plic_arit as Technical Ass'istant in the office )

. of th‘e'llt'recter Defence_EStates', Central Command,

mckmw‘ itself as a vacarcy of 'Te'chrIic'al Assistant -

was created due to promotion of Shri H.C, Kharidhol

as Technical Assistant in the oﬁice of the mrecter
Defence Estates, Central C@mmand Luckmow as Ufi‘iee

- Superintendent Grade IT in the office of the Defence Estat

Oftkcer, Gujrat Circle, Aimedab ad .

XIV)

’.Ihat,‘ howevier instead of posting the zpplicant as
aferesald{ the resnendents herete in a mst arbi trary

ard illegal manner, talﬁng advantage of the so0 called

' c@ndit:;_@nal re:[‘usal @f promot:fen by the apnlicant

through his representation dated 2.3. 1990 d:o.d wt

p@st the applicant at Luckeow and instead the appli@a,nt

- has come to kmw that an order has been issued by the

DIRECTOR GENERAL, Defence Estates, Mini stry ofDefence, |

‘New Delhi, posting shri Laxman Chatu?vedi, who is

at nresent posted as Upper Divis:zen Clerk in the

u

effice of the Defence Estates Ofi‘lcer Agra Circle

 Agra Cantt.,as Techrx!.cal Assistant in the office of

the Director Defence Estates, Minigtry of Defence,’

Central Commamd, Iuckmw 1nstead of the applicant.

Degpite his best efforts, the applicant could mot -
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| | (7) |
ébtain a copy of the aforesald order and as such he

is mtin a position to file a copy Of the same

alongwi th this applicatien “nut he craires 1ndi11gen¢e

of this P@n'ble Court to summon the said erder

from the respondents concerned ff)r perusal.

‘That in fact as already pointed eut herein above,

the spplicant had submitted his representation on
2.3.1990 against his posting to ey Delhi and one of

the ground raised by him in the sald representation

‘was that he had been subjected, to ‘ﬂjequent transfers
in his entire service, sepcailly the last five years
aml he had never been all@wed to remain posted at

a station for any longer period of time and invariably

‘he was transferred within 2 or 3 years despite the
- fect that several perscans who had much longer periods

@f posting than the applicant had beesn allowed to c@ntﬁm—

to remaun pested at a particular station, The pesting
of the annli cant on pr@motmn to New Delhi was a

further step te harass the ‘applicant and uproot his
fanily. - |

Gr@unds for relief mth leg_MI'GVIS’J ens'

Because the action @f thp T espondsnts hereto in

posting the ‘applicant as Teehni cal Assistant in the
office of the Director General, Defence Estate~ .

Ney Delhi is arbitrary amd 1llegal as the post @f

Techrical Assistant in the office of the Ot recbor

- Deferce BEstates,Central Command ﬁlckmw was-vacant

due to the posting of Shri H.C.Kharidhal as Office
»S!ipe;'i ntendent Grad e-IT at DEC Ahmedabad and the
applicant could have teen easily posted at Luckrow 1tse

Because there was mo reasdén, whatsoever, for the
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appl‘iclant to have been posted at New De]_.hi since the
vacancy of the é@st of Tecian;cal Assiétaﬁt'was
extsting at Iucknow 1tself.

‘Becamse since Shri P.C.Sharma,in whose place, the

applicant was pested at Delhi had refused promotion,
7/ ' .

 the applicant aught 0 have Ceen p@sted as Technical

fssistant in Inckrow itself but the respondents

: herete_insteaa of dQ_ing so, and tgking ‘adx}antage of
 a CONDITIUNAL refusal for premotion submi tted by the

appliéant through his represendation dated 2.3,1990
have posted shri Laxman Chaturvedi as Technical
Assistant at Inckrow thereby préxrenﬁing the applicant

from being promted at all.

Because as 1s evident from the order dated 16.2,1990

itéelf, it is wt that every officer on promé'tion\ ’

has been shifted from his place of posting as ghri

R.R. Sharma ha»s been promoted and posted as-Offic'e -
Saperinterdent Grade I at Ambala 1tself where he

.

~ was aii‘eady posted, Smt, Jaswant Bajwa has also been

,‘promoted and posted as Upper Division Clerk at

Panchkula and Shri Keemt Lal Sharmép has also teen
promo ted and pos'ted as Upper Divisj.on Clerk in I;vieerut'

1tself vhere he was formerly posted.

Because refusal for promotion expressed by the

applicant in his representatian dated 2.3.1990 is -
only limi ted to the contingency of iis being p@s’ted
eutside Iucknow ar ﬁ canmot be treated also to be
refusal for promotion if posted at Lﬁckmw its2lf,

and as such the respondents hereto écted”il’legally ‘

in treating the sald refusal of the .applic"ant' to be a
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(i) .

(9
refusal for all puI’p@ses resultin{z 1n p@sting of Shri :
Laxman Chatarvedi at Luckrow.

Because the post* ng of 'the ap@licant as Technical

Assi stant at H?w Delh1 is a contima_tion of the

harassment already metted out by the depa:c"ftment‘

to the applicant in the shape of fréguent transfers

tareughout his sejrvi'cei and as such alge it is 1llegal

and arbitr ali’y;

Beta;_lg of Remedies exhausted:

That as already p@inted out abwe, the anplicant had
submi tted a representatien dated 2.3.1990. addressed
to the Director Ger:eral Defence Esfates, Ministry of

Defence New Delhi praying f@r being p.sted as Techni cal

 Assistant 1n the Ineknow itwelf whi ch representatmn

has mt been disp@sed of till date and instead

"it 1’*as been treated to be a refusal for prcmotion

‘on the part e of the applicant

Matters wt prev.[cruslj filed or pending wlth any

The applicant further declares ,that he has mt
previously filed any spplication, Wit Petition or
suit i'egarding the ma'tter in respect of whieh thig
appl'ic.ation has been m.ade‘ before ény'@ther court .

or any other authority or any other Beﬂch @f the
Trlbuna,l mr any qach ap*ol:.cation, h&*it Petﬂ tion,

or sult is pendlng before any of the C@urt.

Relkefs sought: _

" Inview of the facts, circumstances and reasons’

mentioned sbove (in paragraphs 6) the applicant
prays for the following reliefs: ,
A direction be issued to the respondents hereto to
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111).

9.

)

(10)

immediately post the applicant as Technical Assistant

in the office of the lMirector Defence Estates,

Ministry of DGfenc'e,Central éommand,lmbknoyw in the
vapéncy caused 8y posting amd transfer ef chri F.C,

Kharidhal. Technical Assistant office of the Director

Deferce Estates,Central Commazﬁ,Lu‘c}cmw'as Uff_ice ‘

Sugerintendent, Grade IT in the office of the
Defence Estatess Officer,Ahmedabad ; and

|

a direction be issued to the resnondonts hereto mt to

| pOst any person as Techm—cal Assistant 1n the vacancy-

caused by posting of Shri-H.C.Eharidhal Techniecal
Assistant in the @ffice.of the Mrector Defence
'Estrates, Centiéal Command,Iuckrow Ads ,Cffice SUUGI"‘ ntendent
Grac’;e-{?f in the in‘icé"ofthe, Defence Estates Officer

Ahnedabad; aml

-Any othér relief be»grante'd to the applicént,deeme‘d

fit and prOper in the c:.rmmstenccs of the case,

ineluding an order. awardi.ng the cogts of this

‘spplication in fafour of the applicant and against the

regpondents.

_l&ﬂﬁiﬁﬁlm.Jier;mlf;ﬁuﬁhb;LJQU%i~im?~

Perding final dispocal of the ins’rant applicatmn

the applicant seeks the follem ng interim reliefs:

' The respondents hereto may be directed mt to pOst

any other person as Techmcal ﬁssistant in the office

of the lerector,Defence, &tates, entral O@mami,

Iuckrow Cantt. in the vacancy cansed by the posting

of Shri H.C.Knaridhal Techrical Assistant, office of

the Director Defence Estates Central Command Imcknow

as Office Superintendent Grade IT in the office of the

Defence Estates Officer, Ahmedabed.



D 2y

.10,

11.

12, .

Date: “o\R fpril 1990

i' Plgce:

- 1. Annexure lo.l -~

()

In the event of application being sent by regi stered

post, it may be stated whether - the applicant dgsires

%o have oral hearing at the aduission stage and if so,

he shall attach a self-addressed Posteard or Inland
letter, at which intimstion regardi ng the dpte of
hearing could be cent o hin, .

. FOT APPLICABLE

Particulars of Bank Draft/Postsl Order filed in

. respect of the gpplieation fee:

" .Postal Order for 83.50/? issued by the
| Post Office __
LIST OF ENCLGSURES:

,Inckrow dated April'90

True copy of letter dated 9.2,1990
True copy of erder dated 16.2.1990

Brue copy of Tedmemwasmaty repreqentat’on
dated 2.3.1990.

True copy of Telegram dated 9.3. 1990 f
recelved from Director General '
Defence Estates, New Delhi.

I, TILééK RAJ ARGRA Son 6f shri (Late) N’ihal Chand ﬁrcara]

0o

<o ﬁnl'leXU.I‘e I .a -
. fnnexure Ho.3

w

1

4, A.nneiure o .4

aged about 54 years, resident of -House Ho.364-4,.

Sabhash Mehgl Sad sT Bazar, Iuckmow uantt., werklng

as. Upper Division Clerk in the office of the mrecmr ,
Defence Estates,. Centaal Command , Iuckmw Cantt. do hereby
verify that the contents of paragraphs 1 to 4 and 6 and 7
and 11 are true to my personal krowledge ard  those of
paras’5, 8 and 9 are believed to be-true on legal

advice ard that I have not suppressed any material
fact,

Spate hof he

- Signature ef the

Luckrow
: Applicant,



IN- TIIE CENTRAL @DMINIQTRATI% TRI BUNAL ADDI TIOIML BE]\CH AL TAHABAD
CI RCUIT BENCH, LUCKNOW

Claim No, / Cf 1990,
< Tilak Raj drora | glp-ot Ap@licant N
Versus

The Union of India and others.... Respondents

"M@GE}CURE N‘Oo —"--—L—*—--v .

NOs 102 /195 /ADM/DE
vaerhmept of India,
Ministry of DEfence,'
Dte (neral Defence Estates .
: - Néw Delhi -110066,
A o | 9 Feb'1990.

- o i
The Director, '
Defence Estgates,
Ministry of Defence, .
Central/Eaotern/nesterp/Nortbern/uouthern Cbmmand/FIMA
c Lucknow/Oalcutta/Panchkula/Janmu/Pune/Meerut,
45 : o SUBJECT: PANEL FOR PROMOTION TO THE POST OF OFIF‘ILB
~ e )

SUPDT. GRADE I & ITI, TECHNICAL ASSISTANT,
UFFER DIVISION CLERK AND CIVILIAN MOTOR DRIVER,

® e a 80 444 0

/

The Eépartmantal Promotlon Conmlttce in their meetlnc
_held on 17th January 1990 . drow up the follcxuncrpanel for
prometion to the posts’ of Office Supdt. Grade-I, Office Supdt.
&G ade~17, Ibchnlcal Assistant, Upper Division Clork and
Civilian Motor Driver of Croup 'C' Clerical Cadre of Defence
Estétes'Organisation. This panel Shgll be dperative upto
3ist July, 1921 or till the new panel is drawn up. The
promotion shall be'made as and when vacancies occur in the
orade of Office Supdt Grade I, Office Supdt Gade-IX,
Technical Assistént-ahd Up,.er Division Clerks:-

. Dffice Supdt Grade I

1. Shri R.R. Sharma
2., Shri P.L. Patel

"..2‘.. -



—
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Office Supdt Gade II, - »

‘14.

* Offer of promotion will
Dbe issuved oﬁlylafter
8.3.90, 23.3.90 and
211,90 respectively
having_refused promotions

.earlier.

"% Promotion order will be
issued only éfter 15-2-90
and 9,2.90 fespeétively
having refused promoficn
orcders earlier.

* Offer of promotion will

* be issued oniy after _

' 31}5.90'hévin9'refused
promotion earlier,

N

&/~ x x %
DI RECTOR  CENERAL
DEFENCE BE3TATES,

Shri U.P. Mehta
%2, Shriméti S. Thukrsl
) 3. ShriH. co Kharidal
’ 4-; ) Shri Po Co Sharma
* 5, Shri V.B. Joshi
6. Shri R.S. Sharma
7. Shri D.C.Chgkraborty
Technical Assistant.
1. Shri T.R, Arora
% 2. Shri KV Parmeshwaran"
% 3. Hhss A, Ferness N
4. Snri HR Sachdeva
5. $Shri BS Gissain
6. Shri B..C. Dutta
7. Shri GM. Khan
8« Shri K.M.Sinha..
9. Shri Usxman Chaturvedi-
10. Smt. C. Sarbajna
11. &hri HeR. Kalia
12, Shri 8.8, Katyal
Uppexr Divigion Clerk
" 1. Shri T.P. Kori,S/C
2., Smt. Jaswant Bijwe
'3, Shri Kukdip Singh
® 8. Shri Ram Das Rawat, 5/C
5. Shri DR Lama, $/T
" 6a Shri BENC Pillai
7. Bhri M.C. @dge, 5/C
8. Shri H.N. Rai, $/C
94 Shri Dhani Ram, S/C
10. Shri Premu Ram.S/C
1l. Shri igbdul {Quam Bhatt
23, Shri VK Kamle, $/C
13. Shri K. Haridasan
' 14, Shri BC Hazarika, S/C
-15. Shri B. Satyanarayana
- 16. Shrimgti R.¥. Larba
17. Shri ¥X Vasu - '
“Civilian Motor Driver
1. Shri Mohan:Lal, 8/C
2. Shri ava Singh -
Copy to:-' .
) Joint Director, .
Shillong/Srinagar.
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RATI VE TRIBUNAL ADDI TTONAL BENCH, ALLAHABAD
CIRCUIT BENCH, LUCKNOW.
CLAIM NO. " OF 1990

NS S
N

IN THE CENTRAL ADMINIST

TILAK RAJ ARORA | cecos Applicant

Versus

The Upion of India and others ' e.. Respondents

ANNEXURE_NO. ::%>\ ' |

NO:102/195 /ADM/DE

/vaernment of Indié,

Ministry of Refence,

,Dte, @neral Defence Estetes,

R.K,Puram, New Delhi- 110066 »
16 February, 1990.

f~‘-\

'The Difector,
Defence Estates,

Mlnlotry of Defence, ,
Central/Eestern/ﬁbstern/Northern/Southern Commands/NIM&

ALUCK\OW/CALCU iﬂA/“ANCHmLW Javmu/ TUNE / MEERUT,

_ SUBJECT- PROMOTT O /POSTIYN ¢/ TRANSFER COF GRQ’U}? el
(\ - ' CLERICAL STAFF CF Dr..FENCE Esm'r“s ORGANISATI ON,

...O“

~

Reference panel for promotlon to Office Supdt. &‘ade-i";
Of fice. Supdt, Grade-11, Technical A851stdnt Up@er Division |
o Clerk and Civilian Motor Driver issued vide thig Office letter
- ~ No. 102/43/@DM/§E, dated 9th February, 1990,

2. T%e:fbllowxng Of fice Supdt Tade-Il, Technical
assistant, Upper Division Clerk, Lower Division Clerk and
ClVlliah Driver Grade-I:are hereby promoted as Office Supdt;

Grade-1, Office Supdt Cade-11, T |
e La ! echn A8 &1
i e S Gt 1cal 981




"! : ¥ IN THE CLL\‘I‘I@L ADMINISTRATI VE TRI BUNAL ADDI TIONAL BENCH, ALLAHABAD
} Cl RCUIT BENCH, LUCK{\zO o '
) CLAIM NO, CF 1990 . \
. CTILAK RAT ARORE . seees  Apolicent
L ‘ Versus
The Union of India and others Ceees Respondents

ANNEXURE NO,. -:-;\

- NO: 102/195/Am1/DE
@®vernment of India, -
Ministry of DRefence,
_ , - Dte, eneral Defence Estetes,
- S . R.K Puram, New Delhi- 110066,
16 February, 1990.

~ T
- * The Director,
Defence Estates, ‘
M:Lnlotry of Defence,
. Central /Eastern/’ hbstern/Northern/Southern Comands/NIM@,
~ _LUCL«“\TOW/CMCU lma/mmcmmw JAMMU/ FUNE 4 MEERJT,
N
SUBJECT: PROMOTION/POSTIN &/ TRANSFER CF CROUV Tel
A S CLERICAL STAFF OF DEFENCE ESTa T&S ORCANTSATICN, -

"
/ . , : : RN ereove

Reference panel for promotion to Office Supdt. Grade-I
'Gf‘fice.Supdt. Grade-11, Technical Assistant 'Uppe'f *DiviSion \
o Clerk and Civilian Motor Driver issued vide this Office letter
- No. 102/43/Am4/DE, dated 9th February, 1990.

2. ;.-amw%:&e followmg Of:EJ.ce Supdt & ade-II, Technical

Ass:.stant, Upper Division Clerk Lower Division Clerk and :
‘ Clva.lic.,,n Driver Grade-I are hereby promot@d as Office Supdt.,

‘ ;Gr‘a‘de-l Office Supdt Grade-Il, Technical Asmstant,v_l’ﬁ;ﬁer
\J\ Division Clerk and Civ:Ll:Lan Motor Driver till further order

% |

b

_ From Office Supdt Grade 1I to Offlce Supdt Grade-I
1- = 8hri R Re Sharma

§ W@gﬂo Techpnical Assistant to Office Supdt.v ade-11

iy e Shri H.C, Kharidzal
2= Shri PC Sharma - .

*

;QOCZQOOQ

\yw
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1.

‘Brom Upper_Division Clerk to
TR &rora o

HR Sachdefa

BS Gussain -

4- " PC Dutta

5- % @1 Khan

\ .

From Lowe

1= Shri
2-  Shri
) 3_ . "

[ =)

Téch Asstt,
. )

r
1- Shri TP Kori N
2= Shri Jaswant Gajwa
3- Shri Kuldip Singh
Shri DR Lama ‘
Shri ENC Pillai
Shri MC ®gde
Shri HN Rai
- Shri Dhani Ram
Shri Premu Ram
Shri a8dul " Quam Bhat

Division Clerk to Upper Division Clerk

£

3.

From Civilisn Driver Gade I to Civilian Motor Driver
1- Shri Mohan Lal X In the pay Scale of: Rs, 1320-204C
2= ,Shri Aya Singh X a'n;_i_ they will be upgraded at the
o  sane pkaces. " '

~

Consequent to the' above promotions, it has al 5o been-

decided to make the 'fol].woi‘ng pos’_c'i‘n‘g/transfer}s/ with

modification relating to transfer 6f Shri Keemti Lal Sharma

. ' . .
issued vide this office létter of even Number dated: 6th

‘No:

Decerber, 19893~ | T
81, Name S/Shri_; From - . To .

Office Supdt Gradel

RR Sharma . DEO &rbala DEO Arbala
| (Office Sypdt Gade 11 | |
1. HC IQ_iaridalk' ) ) Dte DE CC | - DED Ahr’nedaﬁad
' Lucknow, against existing
_ L vacancy.
2. _ . PC Sharma DG IB

- Dte,NE CC Lucknoy—
a‘gain'st exXisting
- Vacancy.

':@i. -0033'.,



Tt faf e

,1.

2.

3.

.4,

1.

3.
4.

5

7

8.
9»

10,

11.

12,

13.

f&.e/.

‘i

-3 -

fSchnical Asgistant,

TR Arora ' Dteé DE CC
' Lucknow
HR Sachdeva DEO Meerut

~

BS Gissain DEO Jaiput

PC Butta DEO Tezpqr

@1 Khan A.D.E.O4
Baramll_aA

Uper Division Clerk

TP Kori DEO Mhow

Brahma Nand DEOC @mb ala

‘Banta Ram Dte DE WC
Panchkula

Smt. -Ja‘sw'arit w3 Om |

Bajwa

Kuldip Singh

DR Lana

~

"ENC Pillai Dte DE SC
o Pune

GP Bamskar

JN Dubey "DEO Mhow

MC Ggde

HN Rai

Df‘xar;i Ram DEO Delhi

Premu Ram . DEO

Pathankot

DEC Pathankot J. Do Srinagar against

)

DG DE vice Shri PC

" Sharma promoted.

' DG DE against/Existing
- Vacancy.

Dte DE WC Panchkula

against existing vacancy.

Dte DE CC Lucknow vice
Shri HC Kharidal promoted

Dte DE NC Hammu against

existing vagancy.

DEO Pathankot against the
vacancy restored from DEO
Meerut. _

Dte IE .CC Tucknow vice
Shri TR arsora promoted.
DEO ambala vice Shri
Brahma Nand transferred.

- Dte DE WC Panchkula vice

Shri- Banta Ram transferrec

-

existing vacancy.

DEO Siliguri DEG Tezpur vice Shri FC
| ~ Dutta Promoted.

DEO Bombay against

7z i =
exXisting vacancy.

DEO Jabalpur JD Srinagar against

existing vacancy.

DEO Jabalpur vice Shri G
P Banskar transferred.

ADEO Bhopal DEC Mhow vice Shri ON

Dubey transferred.

DEO Danapur ~ ADEO Udhampur against:

existing vacancy.

~ DEO Jaipur vice Shri BS

Gussain promoted.

DEO Madras agsinst

existing vacancye.

~

oo 0.4..v.
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i4 bdul Quam Bhar D.E.O Srlnagar ADEO Baramulla vice

| T : Shrl a4 Khan promoted.
- 15 ' Keemti Lal - DEO Meerut -DEO Meerut vice Shri HR
% | . Shar | ‘ Sachd promoted .
?harma Sachdeva T ot
4 any of the above OfflClalS not willing to aCheot the
»

promotion on posting be informed that he/she has be bear the
consequences of such refusal as stated in Qvt, of India,
Ministry of Home Affairs (PP&R) O.M. No. 22034/3/81/E.stt(D),
dated 01 Oct 81. The intimation of such refusal, if any,
must reach this Dte. ®neral within thirty desys from the

-date of issued of: this letter.
'fll ‘ 5. The above mentioned ﬁfficials_may, please be “
| relieved of their duties inmediétely with directions t?
report to the office of their posting as per para 3 gove.
6. “Postihg Orders in respect of S/Shri Brahma Nand,
\ Banta Ram, JN Dubey, UDC'S have been issued considering
/7 their requests and hence they are not entltled for the
benefits of TA/Da and 301n1na ‘time,
.
£ ,
las 7.

The ﬁ&k&xk@ﬂﬁ&ﬁ%xihﬁ dates (FN/AN) of- rellnqumlshmen
assumption of charges' are to be r°ported to thls Dte,
\ General after the events. ' S 'W

8. O The Dlrector Defence Estates are hereby authorlscd
to £ill the following temporary vacancies of LDC's in the
office indicated against each vacancy by . recrultlno sultabl

candldates through permlsslble thannelss-

[ S

‘ Vacancy Cormunal Composition ‘Officelwherebto

Q) - No. E filled. ‘

ir\' © 1. Unreserved . DEO Mhow

;§‘ ' 2. Unreserved . - Dte, DE WC Panch
SR 3. " Reserved for S/T = DEO Pathankot

: 4. Unreserved | Dte, DE 8C Pune
E:§T ‘ 5. Unreserved ADEO Bhopal
: 6. Reserved for 8/C DEO Danapur

.7. Unreserved

DEO Pathankot

Q".OSQ‘Q.D‘ .



— 5~
‘ 8, Unréserved - DEO Srinagar
i 9, - Unreserved °  DEO Bikaner /
10, Reserved for 8/C4 DEC Secunderabad
94 . The particulars of ‘the candidates recruited against
. the above said vacancies may, please be forwarded to this
. Dte. Gneral for records. - - '
, . N , ‘ »
}“\ S . - - o Sd/-x V=X Xem
s S . - Birector Cereral
] o . - Defence Eststes: =
Copy to -’
23 ' Joint Directcr, DE
Srinagar/Shillong. . .
~ . : . \
B S . All DEOs/ADEC's, - T

A1l CDas

The Keneral Secretary,

ZIDESS Association,
C/0 Dte. D,E.N,C. JAMMU CANTT,

N‘”J R

[

gL

o ) |

:
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IN THE CENTRAL m«amwmmvr TRIBUNAL ADDITIONAL BENCH, ALLAHA-
| CIRCUIT BENCH,LUGKIOW R
- S . CLAIM NO. OF 1990
| TILAK RAT ARORA . aweer APVLICANT
~Vérsgs -

The Union of India .and others «+.. .Respondents

ANNERURE NO, ;fim

The Dlrector &neral

_ le‘ence Bstates, Mnnlutry of Defence,
1 -\ Block-4; Sector-I, R,K.Ruram,
;o -~ MNey Delhi -110066, |
7 | o THROU i PROPER CHANNEL

SUBJECT: PROIV"-O”&ON/POS'IIN &/ TRANSFER OF CROUP 'C!
| CLERICAL STAFF OF DEFENCE ESTATES

ORG&NISAT&CN
/ ‘we o0 @
s 8ir, .
/ ' l;""l‘ 3 .
Reference promotion to the pO“t of TA from UDC
g\ : sued v1de letter No. 102/195/@3:»4/1)5 Qated 16-2-~ 1990. =
. ‘2, In this coﬁnection‘l am to submit as unders.

(a) This promotlon was due to me in the year 1976,

(b) I have been transferred from one station to
another station mithout c1V1nc thoucht to the
misries suffered by me due to these-transfers
as UDC to the various stations. I have joined

+ this station i.e. Lucknow only on 3-6-1988 from.
Patiala. |

(c) Now the post of TA-against which I am promoted
' exists at Lucknow, the reasons for promotion ard
transfer from Lucknow to New Delhi are not known.

}(d) Siﬁilarly one post of Office SUpdt.'is al so
vacant at this office,but the promotion has been

shifted to Ahmedabod. The reasons are bhest knowh-'
to you. .

0‘-.20.!

R

e
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(e) I can only accept the so called promotion in’
. ~  case I am not shifted £ rom lucknow otherwise

Loy promotlcn to the post of T.A, may kindly be
considered declined.,

(£) This is £inal acceptance.

Thanking you. -

. Yours falthfully,
Sd/x..x- L o
( T. R. MOra)
UDC office of the Director,

Defence Estates,
Central Command, Lucknow.

2nd March 199‘0_,_« - o

Copy in-advence to -

, The Director (Eneral, | .
Defence Estate.,, I\flnic*try of Delence,
Block-4, Sector-I
R.K, Rara’u, New Delhl -110066,

- = - to avoid the delay in transmission to
your coodself adv ance copy is sent to you.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ADDITIONAL BENCH, ALLAHABAD
- CIRCULT BENCH, LUCKNOW,

- Claim No. . of 1990

| TILAK RAJ ARORA . ‘applicant’
‘ Versus ,
The Union of'India and others +«. Respondents

ANNEXURE_NO, .._L;_ .

IN LIEU OF MESSAGE FORM

STATE/EXPRESS __ : DEBIT ARTY
LAND CANTT '

© LUCKNOW, ‘ — - - )

PROMOTI ON/POSTIN G/TRANSFER GROUP 'C! CLERICAL STAFF(AB2) REFER
.- 'LETIER NO 102/195/ADNM/DE DATED FEB/16 (anA) FPC SHARYMA DECLINED
/‘“\ - PROMOTION (aAR)  STOF MOVEMENT CF TR-ARORA (22R) -

.
. . R
. ‘ . . N

o R | - . _RAKSHA S@iPADA

>

. Not to be telegraphed-,'

| . " NO: .102/195 /A0 /DE
-y - _ .. Qvernment of Irdia
v L oo E C ’

- . Minisfry of Defence -
' Dte, Genl.of Defence Estates
*;-, .- . S - RK Puram, New Delhi-110066.
’ | - ~ - ° 09 March, 1990,
- Copy in Confirmztion by post to :

| _Director,

! Defence Estates
iMinistry'of Def ence
_Central Command,

Inacknow . -

88/~
‘For Director Gneral

Defence Estates.




